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CEN TRAL ADMINISTRATIVE TRIBUNAL PRINCIPAL BENCH
0a No,2579/92
New Delhi: this the 24th Novembar, 1997,
HON 'BLE MR.S. R.ADIGE, VICE CHAI A1 aN(a)
HON'BLE Mrse. LAKSHMI SuaMINATHAN, MEMBER(D)
Shri H.L,.Bola,

Retired Superintendent of pest 0ffices,
Faridebad Division,

r/o Village & PO Negina,

Distt. R htak. ...-Ppplicanto
(By adwcate: shri sant Lal)
!rsﬂs

Union of India through

the Secretarwy,

Ministry of Ommunications,

Dep artment of posts,

Dak Bhauan,

New Delhi= 110001 ees Ruspondent,

(By Adwcate: shri p,H, Ram chan dani)

0 RDER(D RaL)
HON'BLE MR, S, R, ADIGE, VICE CH ImaN(a), _

Applicant impugns respondent’s ordep
dated 7.7.92 imposing a cut of 825/~ p.m, on
his mon thly pension on permanent basis, consequent

to a dep artmen tal Proceeding conductad a9 ainst
hiﬂo

2, We have heard Shri Sant Lal for the

applicant .ng Shri PHoRamchandani for the respondents,



e %

ewent applicant submits g salf contained
ravision petition to respondents within one
month from the dats of receipt of a copy of
this order, they will waive limitation, if ahy,
and will dispose of that represen tation by
means of detailed, speaking and reasoned order
in accordance with 1ay within one month of its
receipts If any grievence still survives, it

will be open to #plicant to agitates the

matter afresh through appropriate original
proceadings in accordance with law, if so
adviseds, No costs.
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ﬂmbar‘a) Vice U‘laimm(A)
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